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IN THE CENTRAL ADMINISTRATIV: RIBUNAL @
PRINCIPAL BENCH

O.A. No. 2149/93

New Delhi this the 13th Day of December, 1993

’fhe Hon'ble Mr.B.S. Hegde, Member(J)
The Hon'ble Mr, P.J7.Thiruvengadam, M(A)

Smt,Laj Rani Wd/e Late Sh,Ashok Kumar
ZO RZ-999/21,Tugl akabad Extension,
New elhi-10

e dpplicant

(By Advocate Sh,V.P.Sharma )

Versus

l. Unien of India through
the Secretary,Ministry of Food i
Processing Panshil Bhawan, Xhail Gaon,
New Delhi,

2. The Controller of Accounts,
O of Feod Processing,
gom No, 287,Krishi Bhawan,

New Delhi. ,

3. The Principal-Cum P.A.Officer
Food Processing Industries,
Room No, 257,Krishi Bhawan,
New Blhi,

«es Respondents

(By Advocate MS Pratima Mittal,proxy counsel
for Sh,K.C.Mittal )

QRIER(ORAL)
(Hon'ble Sh,B.S. Hegde, Member(J))

Le arned counsel for the dplicant submits

has
that he/filed rejoirder alengwith 3 copy of Judgement

of this Tribunal in OA's No s, 1962/93,04 1929/93 and

OA No, 2084/93, He submits thatTribunal had given 3

direction to engage them as and when vacancie g

ariseg, There fore, the dpplicant s al so ComeAin the

Same category andbhe is also entitled for the same
bene fits, :
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5 In the reply respondents has taken the
stand in para 4.2 and 4.5, that requisition of the
Employment Exchange was sent for seasonal casual
i.e.
labourers / watermen on daily wages to fill water
in the coolers during summer se ason, The applicant
has worked as seasonal casual worker on daily wages
for 80 days. It is also further stated that effice
has not taken any action to engage another waterman
from open market,
contention of the
r 3. Considering the riVal/parties, we issue
the e
the following directions in/case of the applicanti~

& The respondents, if the work is available
with them requiring additional handsgwould
also consider the applicant who would apply
for the joh and the respondents will
consider »’%ﬂ' in preference to any of the
persons spatisored by the employment
exchange if such a person is junior/i.e./
have worksd for lesser days with the
re spondents,

b- The gpplicant meed not be again sponsored
by the employment exchange in hﬁ engagement
as a Casual worker, &

/ she c-  lWhen the ap;?licmt has once beinj enjagedshe/
Z shou.}d continue tillthe work is available
. and in case where there is no work the

policy of 'last come first co!
adheréd to and alse be cgns?.%erggogég »

regularisation on completion of reguired
nuniE)er of days service in ga particglar year
subject to availability of Grade D' post -

and the applicant is eligible i
the Recruitment Rule Se ? e

3. The spplication is accordingly

no orci!r/ﬁs to costs,

disposed of with

f )
(P. T. THIRUVENGADAM ) (B.S. {{éﬁ,
Me mber(A) Member(J)
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